
Mat,teTS under 

[Shri Charanjit Chanana] 
lay on the Table an explanatory 
statement (Hindi anc:t English ver-
sions) giving reasons for immediate 
legislation by the Bird and Company 
Limited (Acquisition and Transfer of 
Undertakings and other Properties) 
Ordinance, 1980. 

13.13 hrs. 

MATTERS UNDER RULE 377 

(i) AROMATICS PROJECT AT COCHIN 

SHRI XAVIER ARAKAL (Erna-
kulam) : Sir, this is to bring to the 
notice of this Government the need 
for an aromatics project at Cochin. 
The Engineers India Limited has sub-
mitted a feasibility report and the 
Kerala State Industrial Development 
Corporation Limited has applied for 
letter of intent in 1979. The benefit 
of this project at Cochin will spread 
to the entire southern States. The 
secondary processing facilities of the 
Cochin Refineries can be fully uti-
lised without much additional invest-
ment or difficulties. There will be a 
great saving for the nation in invest-
ment both in cost, time and other 
things. Our nation cannot waste time 
and plant facilities and imbalance in 
petro-chemical industries should be 
mitigated. The State Government has 
expressed its willingness to take the 
total equity capital cost. The Com-
mittee headed by Dr. Tilak has also, 
it seems recommended Cochin for 
this pr~j ect. Under these circumst-
ances and facts, I urge upon this 
Government to sanction the much .. 
needed Aromatics Project to Cochin, 
without further delay. 

(ii) IMPLEMENTATION OF DEVELOPMENT 
SCHEMES IN U.P. 
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(iii) KORBA FEItrILIZER PLANT 

DR. VASANT KUMAR PANDIT 
(Rajgarh): The recent news eminat .. 
ing from the Union Government 
sources indicated a ~trong possibility 
of changing the location of Korba 
Fertilizer Plant from MadhYa Pra-
desh to Orissa or Karnataka State. 
This has grossly disturbed the public 
mind and moves are afoot to stage 
strong opposition and agitation to pre .... 
vent this change of policy. 

It is a bout 17 years since the Gov-
ernlnent had decided to set uP the 
fertiliser plant at Korba, particuIarly 
to improve the lot of this backward 
under-developed State. Besides, over 
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18 cr()res of rupees have already been 
spent in various surveys" reports, 
fixation of .11Jcation at Korba, techni ow 

;cal feasibility and such other preli-
minaries. More so, some construction 
and other equipment are lying at the 
site idle. 

It is disturbing and distressing that 
the Government at such a late stage 
is thinking of changing the lo::ation 
of the fertilizer plant and for reasons 
whi::h are beyond logical and national 
capitulation. The Chief Minister of 
Madhya Pradesh has strongly pro-
tested against this reported move It 
is, therefore, requested that the Gov-
-ernment will come out with a cate-
gorical st3.ten1ent in the Lok sabha 
on the finalisation of this prestigeous 
fertiliser plant in Madhya Pradesh 
for the development and uplift of the 
backward regions. 

(iv) 1 "KING OVER OF BUCKINGHAM 
AND eARN ATIC MILLs OF MADRAS 

DR. A. KALANIDHI (Madras Cen-
tral) The Buckingham a.nd Carnatic 
Mills, Madras, a constituent of the 
world famous Binnys, was running 
smoothly till 1976. During the month 
of November. 1976, fl00ds entered the 
mill and affected the normal func-
tioning of the mill and caused dam-
ages to the machinery and the stock. 
Taking advantage of this natural 
calamity the then management of 
Lakshmi Mills, Coimbatore as its , 
Chairman c1:osed the mill. For the 
reopening and viability of the mill, 
the management has laid down cer-
tain conditions such as reduction of 
2000 men and wage reduction. The 
Co'mpany Board was re-constituted. 
The mill was re-opened on 20th Feb-
ruary, 1977. 

As assured before the Governlnent 
the workmen continued their coope-

I ration and accepted the finalisation 
of rationalisation also. After continous 
ne,gotiations the strength of the work-
ll1en was reduced considerably. The 
details are: . 

Operatives 
U nionised staff 

1970 1980 

12,669 9,560 
1;249 1,029 

Contrary to the· above, the strength 
of the management staff remains un-
altered. The unions have accepted to 
share the rationalisation gains at 40 
per cent to workmen and 60 per cent 
to the management. Moreover, on the 
request of the management, the unions 
have agreed to continue the 7-day 
week system. With the continued co-
operation of the workmen the man-
agement has turned the corner and 
made a profit of Rs. 437.93 lakhs dur-
ing the year 1978-79. 

All of a sudden, to our dismay it 
was informed that the company is 
fadng a serious financial crisis. The 
rea:,on set out by the management for 
the present crisis is identical to the 
one stated in the year 1976 which has 
been disproved, 

I like to state that the manage-
Inent's proposal to reduce the man-
power and wages is totally unwarrant-
ed and unnecessary. Since the level 
of production, productivity pertect 
cloth realisation, ~ales, etc: remains 
the sams wh:-11 r::'o'npared to the pre-
vious year during whkh the company 
was able to make profit. 

I wi~h to stress once again that the 
root cause for the ruin of this world 
renowned mills is managerial lapses 
and sheer mismanagenlent. For the 
healthy functioning of these Ini11s, I 
suggest to revamp the whole struc-
ture right from purchase to s~:des, in-
cluding m~nagerial set up. 

The management of the B&C Mil Is 
has declared that it will close the mill 
from 1-1-1981. The proposed closure 
will affe::>t about 13,000 persons direct-
ly and about a lakh indirectly. The 
State Government of TUlnil Nadu are 
saying that they are taking keen inte-
rest. 

I request the Central Government 
to intervene in this m'ltt.0.!' u ~'~E'nt]y 
and immediately, to arral1ge to take 
over the mill from the present man-
agement . and to run it as a relief 
undertaking by the NTC, as has been 
done in the case of the Kohinoor 
Mills of Maharashtra. The Centre 
should take up immediate steps to 


